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CEnT#AL AL, INISTRATIVL TRIBULAL, LUCKNGC.. BENCH

LUCKCw

Review Application No. 730/91
In

T.A. No. 872/91

Guru Bux £ingh ' Spplicant

- VEersus

Union of Incdia & others Responderts,

Hon. Jir.Juctice U.C.Srivastava, V,C.

Hon. .r. A,B. Gorthi, :Cm. ! ember.

(Hon. .'r. Justice U.C. Srivastava,VI)

“his review application is directed against
our'order cdated 17.9.91. The case vas cisposed of
after hearing the counsel for the pariries and
perusing the reccrd. Review does not mean re~hearing.,
In the Review gplication it has beer ststed that the
assertion in the judgrn ent that the appointment of the
applicant was for .@ short term vacancy is not correct

and proper records Were not produced, We have noticed

that apolicant's fzther wes E.D.B.r.... and the
applicant ves appointzsd as a Substitute for 180 days.

Hle was not a.pointed as Z,D.B.F.... and was not
-

dppointed as per rules. The appointment of athura Praseod
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. hsving been made in accordance with rules, the

applicant has no right to hold the pdst which was

only a time gap arrangement. There aggesrs to be

5 no error appzarant on the face of record. The application
is rejected,
Ay lls vV.C.
Shakeel/ Lucknow: Dated: A Y- (-9 2—
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